IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDIRABZD

0.A.No, 84/99 Date of Order :z 2044,.99
BETWEEN 2

M, Madanna ee Applicant,

AND

1, Senior Personnel Cfficer,
Railway Electrification,
Vijayawada,

2. Chief Project Manager,
Railway Electrification,
Visakhapatnam,

3, Sr,Rivisional Electrical Engineer,
TRS Operations, Vijayawada.

4, General Manager, Central Organisation

Railway Electri€ication, Allahabad, e« Respondents,
Counsel for the Applicant ee Mr,G.,V,Subba Fao
Counsel for the Respondents es Mr.V.Bhimanna
CORAM 3

HON'BLE SHRI R RANGARAJAN : MEMBER (ADIMV, )

ORDER

X As per Hon'ble Shri R,Rangarajan, hember {(Mmn,) X

None for the applicant, Mr,V.Bhimanna, learned

standing counsel for the respondents,



L

LN 2 ®a

2. The applicant in this QA prays for a direstion to
the respondents to pay him OT as due under the prescribed
:cates' for the duties performed over and above the prescribed
duty hours as per the roaster on the basis of the records
pertaining the claims of the applicant for the period ffom

3. The applicant has addressed a representation in this
connection to R-1 forthe above claim by his representation
dated 6,3,97 (A-1), He has given the particulars of vouchers
submitted by him for which he is entitled for over time, That
was followed by another representation dated 26,8,57 (A~2)

and thereafter also another reminder dated 3,2,98, All

these representations are still pending with the respondent

autho rities ,

4, When this OA was taken up for hearing the learned
counsel for the respondents supmitted that the reply could
not be filed as the records are being traced and requested
for time,

AAL_
5. As his representationjves penc'iing, if a direction is

given at this juncture to dispose of the representation
within a reasonable period that will meet the ends of justice

and will also lead to a quick relief t© the applicant,

6o In view of the above, R-1 is directed to dispose of

his representation enclosed to this OA within a period of

-



o

8 weeks from the date of receipt of a copy of this
order, The applicant is at liberty to challenge the

reply if he is aggrieved by the same,

7. The OA is disposed of, No costs,

prle—"2-
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( R.RANGARAJAN ) °
Mernber (Admn, ) o

Dated_: 20th @;g, 1299

{Dictated in OpenCourt) j},, ™
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